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PRI AP [ .
"1.25.3.961.. : Pipp‘lic':ént' in person. None for
o Tub eprication 1w |- -the respondents. ' ,
form and withip tgme . o) 70" ' The grievance in this caseé is
(“ k. 'Of R‘s‘. 201 , v | that Shri A.K.Lal,Deputy Chief Mecha=-
f;go,lgdw\o'dg 3 »\ch nical Engineer,N.F.Railway,Rongaigaon
’?atm o8 & Ak and Shri A.S.Choudhury,District Elec-
trical Engineer,Bongaigaon were given
Bungalow peon but the applicant was
. Yeeiatem T3, not provided with such a pecn in his "
: 5 official Bungalow. '

. Issue notice on the respondents
to show cause as to why the applica=, _
tion should not be admitted and relief

v .should not be allowed. Six weeks for
: show cause. ' '
. List on 27.5.96 for disposal of
show cause and consideratiocn of
admission. _ .4*
Interim relief as prayed for in
this application cannot be granted.
However, pending disposal of the show
cause the respondents are at kkkxxy
liberty to consider the cdfim of the
- applicant and in the meantime dispose
. of the regpresntation dated 14.8.55
Copy of the order may be fur- L submitted by the applicant to the
- nished’ tc the applicant as wel] .
" as to the counsel of the Controller. of Storeg. Maligaon.
. respondents. £ ~
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. Mr A.K.Mittal is present in person.
Steps were taken on 1.5.96. Show cause
has not been submitted. Service report
awaited. |

List on 2.7.96, for show cause and
ccnsideration of admission.

Member

Applicant in person. Show cause has
not been submitted. Mr D.S. Bhattacheija ,
informs on behalf of Mr B.K. sharma.Railway
counsel that the show cause is almost
ready for submission and the matter may
be adjourned for short time. The. applicant

.1.. however, seeks for longer adjournment for

personal difficulty.

Ad journed for show cause and consi-
deration of admission to 6.8.96.

Member




. 0.A.No.50/96 @ |
19.11;96 The applicant, Mrs ~ Mittal
N in person Leave note of Mr B.K. Shar_ma,

e

learned * Rallway counsel till 30.11.96. Written

' _Statement has not been submitted.
List for'helalr'ing on 31.12.96.

The respondents may submit written

statement with copy. to the applicant before

that date. A
. : Mem'berv
nkm ‘
"
Neher Soaws e 10“ ‘ ' _
P ﬁM ”_; ‘ 31-12-96 None present. Written statement
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Member
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has no£ been submitted. |
List for @earing on 7=-2=97,

Member
Let this case be listed on 3:.3.97 for hearing.

Vice-Chairman

\

Let this.case be listed on 17.4.97
for hearing.

X '

Member Vice Chairman

In view of the order passed in Misc.

Petition No.73/97 the applicant is’ allowed!
time till 30.4

) ¢ ﬁc{(&A o 4522 -8 prayed for. -
A Let this case be listed for hearing

+97 for filing of rejoinder

‘ on 16.5.97, -
/& -

Mgmber Vice-Chaiman
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6.8.98. Mr A.K.Mittal in person presente.’

) None for the respondents. Notice duly
served on respondents 1, 2 and 3. Show
causexna®k k& has not been submitted.

Application is admitted. Issue notic
on the respondents.

List on 6.9996 for written statement
and further orders.

Interim order datzd 25.3.96 will be
applicable pending disposal of the
application.
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o7 . 6-9-96 None present. No written statement
/{7?7a'é*ﬁvah— has been submitted. :
. ‘ List for written statement and
h§zj> g further order on 4-~10-96, |
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7/3 ) ) 4.10.96 The applicant informs that he is unable
’ to attend court today. '

ﬂ ' Mr. B.K.Sharma railway counsel for the
: : respondents present. '
s1° .- - T »
Written ) statement has not been
)) ’ Q_‘\. ) submitted. '

m% List for hearing on 19.11.96. In the
eNAN— :

‘;,‘ -%/\»_»"Z% . meantime the respondents may submit: written
‘Al M 3e-mR "'

PO 9””Nv
;vafsw A L. '
\W\A | ‘ by

Member
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statement with copy to the applicant.
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16.5.97

Heard the applicant, Mr A.K. Mittal,

and Mr B.K. Sharma, learned Railway

Counsel, in part. List for further hearing

on 20.6.97.
N

Menber Vice-Chairman
Mr B.K. Sharma, learned
counsel for the respondents is not

_present and on his behalf ~a mentiocn

- has been made for adjournment. The
| applicant appearing in person. is
- present before the Tribunal. We find

no justifiable ground for adjourment

due to the absence of the counsel for

the Railways. At the same time we

-~ also do not 1like that the 'Railways

oy
bﬁfs S Q%Ah -
b W

~tion.

should go undefended in view of the
fact that the Railway Administration
has engagéd several counsel to appear,
on behalf of the Railway Administra-
Considering all these for the

ends of justice we grant adjournment

till 24.7.97 for hearing.
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O.A. 50/96
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\ {/2,2,\ g l"’> 21-1-98 Applicant in’ person is present,
ME - ﬁ ) Case is adjourned till 28-4=98,
W LA ‘ . I. . } - .
‘ : {
4 ~ |
AU . ' Ménser + Vice-Chairman . .
j% o o
o T
28.4.98 ~ It is reported by Mr B.K.Sharma,
learned Railway: standing counsel that
the applicant whe appeared in person
{4 $9¢8 | has since expired This case relates to
i ) frae — entitlement of :a bunglow peon we feel
(/079 Sfo /A
Aove 54 < that the right to sue will not surv1ve.
feetg 4
)/&w £ | Accordingly the applicat.l on has become
Lo Fo R ﬂ?d/’%a'%
D éJ4 A/J - infructuous and it is disposed of as .,
[Zg 4 infructuous. f
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IN THE CEN’I‘RAL ADMINISTRATIVE T I§UNM

BENCH AT . GAUHATI.
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ORIGINAL APPLICATION NO 56. OF CL N..

N‘ F.. RlYQ

'AJENDRA KUMAR MITTAL  ov...... APPLICANT
| VERSVS
UNION OF INDIA & OTHERS ,.....; RESPONDENTS =
~-INDEX -
S.. No, CONTENTS | ANNEXURE PAGE
COMPILATION = No, 1_
1, « Application under Sec, 19 -1" ‘ 1 to
of CAT Act, ' '
24 _ 00py Representatlon A -1 -
‘Dated, 12, 6, 95,
COMPIL‘ATION No'. 2
=D Copy of-Bungalow.peon: A - 2 -
| attatched to Dy, CME
4, Copy of Bungalow'péon A -3 -
attatched to DEE o
5. D.C. letter.to-C.O.S., A -4 -

New Bongaigaon.,

Date /6.3 .94

\%@WM

APPLICANT

( FILED IN PERSON )



" IN THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL
BENCH AT GAUHATI -

ORIGINAL APPLICATION NO, _ _ _ _ _ _ _ _ _ _ OF

- emm ahn s N Gy N B oW . - o auy B o

(UNDER SECTION 19 OF THE A,T. ACT.)

_ Ajendra Kumar Mittal, ajed 52 yrs. |
Son of (Late) Narain Das, e o
Dy. COntroller of Stores GDy.C O.S ) ' ' '
(Resident of Bangalow No, R-34),

' N.F, Railway, New Bongaigaon. (Pin Code:- 783381)"
) e mwm === Applicant

'VERSUS _

1) Union OfrInBia_thrpughﬁthe Secretary
Railway Board, Rail Bhawan, New belhi.

2) The General Manager, N,PF. RailwaY

( )
Malh;aon, Guhati‘

3) Mr. A.K, Brahma, Dy. C.P 0. (I.R.),N.F Railway,

Malﬁgaon, Guhati. _ :
. .._---—----——-Respondents

The abovesaid applicant)with honour before the
Tribunal showeth as unders:

DETAILS OF APPLBCATION

1,0 Particutars of order against which the E licahion is made.

That,'the petitioner joined on 21.6.94 as Dy;Cbntroller
of'Stores,in-Store Depot attatched to Railway Workshop, at
New Bongaigaon. Bunyalow peons (or equivalent designation)
are attached to two officers viz, Dy,C.M.E, and D.E .B of
the Railway Workshop, New Bon;an;aon. The petitioner s
vduties are in office and field like these two officers. In

addition to it the petitioner also deals With general
“ public. The’ petitioner is in higher pay scale than these
two officers and as. such petitioner‘s duties and responsi-
bilities are otherwise also more important than these two
officers'; No Bunylow peon has been sanctioned/allowed to
‘the post of the petitioner, inspite of representation'andv
discussion with concerned authorities, The respondant'

inaction on the petitioner's representation v1de No.Dy.C o S.

DML



2,0

/MISC/NBQ/1 ct. 12,6.,95 (copy attached as annexure A-1)
is nothiny also but, a tool for harassment, discrimination
and ceusing injury to the petiti'oner and his family, The

petitioner after exsausting departmental channels has -

‘moved this writ petition of mandamus for seekiny relieg

before this Hon'ble Tribunal, h >

Jurisdiction of the Tribunal

The applicant is posted and,res,ide’s in New Bongaigaon,
Assam which is under the jurisdiction of the Hon'ble

' Tfibunal, Guhati, Thei'efore the application has been

3.0

4.00

4,1

4. 2.'

correctly filed.

Limit at ion

 The applicant ‘declares that the cause of action
accrued to the applicant six months after the date of the
represantation dated 12, 6e 95. ,.he applicant has approached’
the Hon'ble Tribunal within the limitation period of one
year w.e.f, 12,12, 95 to tkykx9 11,12,96, '

FACTS OF THE CASE,

 That, the petitioner is a'Group ‘A' officer in Indien
Railway Store Service (I R.S Se ) and w.e,f, May 1992 the
petitioner is workiny in Selecl:ion Grade (Pay scale-

‘Rs, 45004 - 5700/ )e

That, the petitioner joined as Deputy Contrtller of

_ Stores (Dy. .o S ) in New Bonyaigaon depot on 21,6, 94

4.3'

oo transfer from Maligaon, Guhati,

That, the depot at New Bongaigaon is the feeditlg depot -
of various items of store for the Mechanical Workshop and
like Electrical. Wing and Accounts Wing, the depot is also
one of the integral wing/departments of the Railway

Workshop complex,

4.4

That, other posts attached to the workshop at New

- Bongaigaon include as shown below, ( post as sﬁown in

. January 1996),



-3 -
i) Dy. Chief Mechanical Engineer _
(Dy.C.M.E.) - : Junior Administratlve Grade
o (J.A. Grade) pay scale Rks,3700/
_ - 50004 present incumbent -
o> S Mr. A.K. Lal,
11) District Electrical Engineer |
(D;E;E;) . Senior Scale in.pay scale -
. 30004 - 45004 Present
incumbent - Sri A;S;Chowdhury.

45 °  That, Buiglow peon, Emergency Bunglow peon and subs-
| titute bunglow peon etc, have the same duty-list for per-
formance. In the writ petition the bunglow peon will mean
, to include the equivalent categories. The main duty of the
bunglow peon is to attend the officer Sji:f%*ee=es=we%&tj;

in residence,

4,6 3 Thatfbunqlow peon is also a status symbol of the off-
icer and officer provided with bunglow peon is considered

‘hygheriin status than the officer without bung low peoﬁ;

:4.7 -~ That, duties and responsibilities of the petitioner
as Depot Officer are in field as well as in office and in
no way less 1mportaht than that of DYe C;M;E, end D.E;E.
The petitioner also deals with general‘pubiic while pro-

cufing stores and disposiny off scrap material.

4,8, That, relatlve importance of duties and resposbllities
of the officers can be assessed also by their relative pay
scales. As already stated above at para 4,1 the petitioner -
isigelection Grade-Pay scale Rso 4500/ - 57004, Whereas
Dy. C.M,E, and D E B, are in lower scales,

4,9 ' That, the posts of DY, c. M E. and D E, E have bunylow
peons attached to these _posts, Copies of supporting documents
No, E/M/227/1Pt,VIII dt. 11,1,96 and office order No. 58,99

dt, 9.,6,89 are placed as annexure A-2 and A-3 respectively,

4,10 ' That, no bungylow peon has been attached to the post of

the petitioner, The petitioner Ffurther states that officers
junior to him in headquarter at Maligaon and also elsewhere

like Depot at Gorakhpur. are havingy bunglow peone attached to

. these junior officers, K\f;&Vft:Av:ﬁkI&L



4,11

4,12

4,13

4,14

4,15

4,16

it 4 -

That, the petitioner's efforts through representation
and discussion brought no fruitful results, Please see
annexure A-1 in this context. |

‘That, tha\e%’vfﬁj&ae the petitioner wrote 'a‘D.O}. letter to -
the Controller of Stores, Nv F". Rail\ﬂay, Maligaon vide No,
S/44/MiSC/DYo .0 S./NBQ dated 14.8 95 (copy attached as

annexure Aux. a-4),
-
That, no reply to the annexure A-5 has been received
by the petitioner and also no post of bunglow peon has

been sanctioned/provided,

" That, respondent No. 3 has been makiny all the objec-

tions after objections to see that burglow peon may not

‘be given to th_e petitioner, The respondent No. 3 has been

adopting harassing attitude, delayiny kumkiom tactics and

throwing away even contents of Art, 14 of the constltution.

~ The respondent No. 3 beiny a mm personnel officer is not
_involving himself in wplfare activities rather having

malafide intentions and denying even the justified claim
without merit, |

‘That, due to non-provision of bungalow pgon family
of the petitioner is put to great inconvenionce due to
attending official telephone calls and dealiny with off-
:Lcial dak-pad ete, |

That, due to non-provision of bungalow peon the |
petitioner has been suffering loss Of status, inconven- )
ience, harassment, discriminatioo, mental agony, divine.

diSpleasure as a result of deliberate and malafide action

of the respondents. - R

GROUNDS FOR RELIEF WITH LEGAL BROVISIONS

Because, the duties and respOBSibilities of the
petitioner is more important to that of Dy.CME and DEE
whicﬁ is also evident from the fact that petitioner is in- |
selection grade (Pay scale ks, 450048700/-) whereas the DY,
CME is in Ja grade (Pay scale Rs.3700-5000/- . Bnd DEE is
only is Sr. Scale(Pay Scale, #s,3000-4500/-~),



5,2

5,3

5,4

5.5

5.7

6,0

-5 -

' Because, the bunylow peon has been provided to
Dy. C;M;E. and D.E;E; ukteﬁgf»but no provision has been
made for the bunylow peon for the petitioner who is

senior to both these officers and also having more respe-

onsibilities,
Because, the petitioner s representatioaz'have B not
T a
been cared and no fruitful result has come f£iliny of this
s

writ petition,

Because, the'attitude’of'respondants.particularly
respondant No. 3 has been harassing and causing injury to
the petitionee, by way of puﬁting all type of orﬁection
after objection in process of sanotioning the post of
bunglow peon.

Because, non-provision of bungloq peon has been
resultingy lnto loss of status of the peti;ioner in £he.
eyes’of Railway staff, officers,end public in general,

Beceuse, non;provision of bungylow peon has been creati-
ny inconvenience to the family of the petitioner who has
to attendlofficial telephone calls and other related
matters which otherwise could have been tackled by bunylow
peon, |

Because; the petitioner has been sufferiny discrimina-
tion, harassment, mental agony, and divide displeasure

as a result of deliberate, and malafide intentions of the

" respondents,

Details of remedies exhusted

Thevpetitioner declares that more than six months
have already been passed after the date of representation
i.e. 12 6.95 there seems to be no other remedy but to

approach the Hon'ble Central Administrative Tribunal for

redressal of his grievances.

'MATTER NOT PREVIOUSLY FI(ED OR PENDINS WI‘I‘H ANY OTHER COURT

The petitioner futther declares that matter regarding
provision of bunglow peon contained in this writ petition
has filed of pendin; in any other court of law or authority.

el
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8.0
8e1

842

8.3

8.4

9.0

10-0

11,0

12,0

Relief sought, B
| That, the Hon'ble Tribunal may graciously be pleased

B \95-—- . , . ’ -
to direct respondantsﬂeﬁéi to sanctipn immediately a post

os’ bunglow peon, appoint and post hiu«under the petitioner.

._.,_.'o-————~~—-___,.,..———-w

. The Hon'ble Court may please summon the respondant No, .3
to justify the delay of more than a year on his part which
resulted into non-provision of bunylow peon even under
justified circumstances. -

Hon'ble Tribunal may please pass any other order in fave
our of the petitioner under facts and circumstances of the
case, ' |

~The Hon 'ble Tribunal_may kindly order to award cost to

.the petitioner..' ' &
vayed

Interim order ifw____peed for.

The petitioner requests that bunglow peon % (in accorda-

" nece with the rules) may be posted under the petitioner. The

salary of bunglow peon may be recovered from the salary of
the petitioner if thdis writ petition is finally dtsxngﬂx
disposed off against the petitioner.

Filing of application.

The application has been filed in person and petitioner

desires to have oral heariny at the admission stage, A _self

addressed envelope is attached at wnich intimation regarding
the date of hearingy may please be sent, | |

- Particulars of the postal order.,

( 1) I.P.O. No. " 8"09 233149

( i) Name of ‘issuingy Post Ccffice Bm’\ﬂw\jm'ﬂ .

(iii‘)‘ ‘Date of issue : K 8.3.9 QQeA 50)
(iv.) Post office at which payable. Gﬁouikwaii

Idst of enclosures (copy of - | o ; -

( 1) Representation dated 12,6,95 w=== A~-1,

( 44) Bunglow peon attatched to Dy. CAM.E. —— Am2,

( iii) .Bun;low peon attatched to DeE B, =—reeud =3,

( 'iv) D,0, letter to C 0.S. N.F Rly, dt. 14,8,95. --A-4

\\jf;$<f'%31¢ww:tj:;:§l~ |



>

VERIFICATION

o\

I; the applicant Ajendra Kumar Mittal, Dy.Controller

of Stores, N, F. Railway, New Bongaigaon do hereby verify

_“L‘L“r_ A_\_b 4 _‘.é _ .\:\d. _4 00— oo
are true to my personal knowledge, those of contents of
paras nos.\ O 41_{—_—0 A: _4_-_3‘_7_%_9 4- \O 4}; }Z
4_1;’-_6,.6 o 2 0, U o_a_vm&. _l?_-_o __________

are based on perusal of records, and those of contents of -

parasnos.q—o 30 50 80 Cl/wwkﬁoo

' are based on perusal of legal advice, which all I believe
to be true that no part of it is false and nothing material

has been concealed in it,

So help me God,

et

Place: New Bongaigaon, ( Ajendra Kumar Mittal )

Dateds 8. 2.96
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N, F. RAILWAY, |

. '02fice of the
Dy,Controller of Stores,
K.F,Rly/New Bongaigaon.

"i;lﬁ:HOT E. By
o ;N,o‘.,‘: @,\‘ ws)m\é‘ L} ]'Yg Q/ ] Dtd'. | 2- /6/95.
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' Sub: Appointment of Bungalow Peon
" attached to Dy,COS/NBA.

e0eat by
CK

IR , I have joined as Dy.COS/NBQ in the month
L Wy -of June/'S4 Wy Sri Hement Kumar, DCOS/NBQ, when the;goat
M e VAEY of DCOS was upgraded to JA Grade, There was no bungalew:

Y
Lo
ol
e
B
o
¢

."E‘ peon when I teok over the charge and also till date,
L C o It  is, therefore, requested that a post ‘
e .of bungalow peon may be created at NBQ se that I may .-
SR get the requisite facility, This may please be ireated
as most urgent as appointment of bungalow mmim peon is
- ‘ ~ probably held up for want of sanction of posi of bungalow
g peon, ' ’

1 Ll
L am e e v

s
i

( A. K, Mittal )
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s
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~—t

'7'} To —t . v ".‘-'
'~ Shri Manan Prasad, .
Emergency Peon
attached to Iitx Ly. CH&;

SRR TR Shri Mansn PraSad Emergency Peow® wisgr' -5
e T s vas selected for the post of Khalast

b 77 (Gr.b) under Dy.CO5/NBQS in terms of -
: : ', No. L/M/254/SP fCON dte 137495
-+ . ."\.7 15 hereby spared on date with instruo-
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o LOffice of .the O
o Dy.Controller of Stores,
: : New Bongaigaon. v
DO, m.a/‘m/m,,c/év ux/w%:\ Bated 1.4-3..95 e

, ’ g\ | - )
S AU : )

’ aub:n Empruencyfpoan attached to: depot Gﬁficerf}(126§l

" Follswing points Sre submitted for your kind
-peruaal and immediaste action. :
%t of Dy,COS/NBQ is  work charge post .

Cvhich was bel g operated at HQ before it was restored back 7
to NBQ yide office order No.130/94(Store) dt. 2e6~94. -

. 2) I% also appaars thst post of nnnrgeh Peon/Buﬁg&&aw ‘

Foon wad

nelither sanctiored nor operated ‘againt the post

of Dy.COG either in HQ or at NBQ. .
< By.CPO/TR has alsa ¢eonfimed that at present thor@

1s no vacanc

of Emergency Peon

. are duly fillsd ups

as other sanctioned post

’ 4) }y~CME/NB- and DEB/H/NBY are having the post of Bmergency

o ann/ﬁungglo%

Peon,

'5) The post of my.cos at NBQ deserves also the post of
?morqrncv Peon/Buncalow Peon attached to it as because duty

of

-\ ,*, Y] Q j,._.-r-——-—-
- { j" e P’L and m-:f:/w/ma:.

-6) A electicn grade ry.coa pasted at NBQ mean the%@b

that this pest is in no way inferior to that of Dy,CME/DEE

and thersfore the post ofEmnrgency Pe- n/Bungalow con attached
- to Dy .COS i* justifxed in-all respectis,

7Y . In view of the above facts it is raquestad that the

ency Pecn/Bungalow Peon may pledse be either

rom elsewhers or sanctioned. At present there
are 2L post of Kha3asi lying vacant in the depot. “Therefore,
f rnnngga?eo Bungalow Peon to be c rgted

\’ b

1"

f‘,transf@rreﬁ

,ast of. ﬁmsrg

“4f the rost.o
then & post of

5w0)

Iasis can be accordingly su

Cli_reemlar field work and affice work liko that of

endoreé.

It is tequestru that matter may be decided on top
nrimrity. Pleasa treal, this'as urgent.

wWith ﬁegarﬁs,

C Te
. 8ri 8.Poul,

COS/MEY

)’/§§f§XQQQ§

&JNS1 TEIR &itr:m '
: 1 \q ; ‘.- :"ter 'q

Vocistaag Cotrolls uf Btore.

0 Bnﬂ@t.'}. 20 %on:nmoo

fours ninceraly, oo

( AuK.Mittal ). M
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BEFORE E CENTRAL ADMINISTRATIVE TilBUNAL
‘\\\iTWMHATI,BENGH.
IN_THE MATTER OF :-
0.A. No. 50 of 1996
S Shri AlK. Mittal ~ees Applicant,

Vs,

. Union of India & Ors....' Respondents.
AXTD
IN THE MATTER OF s~

Written statenents for and on
bechalf of the respondents,

The answering respondents beg to state as follows -

Te ~ That the answering respondents Bave gone through
a copy of the application filed by the applicant and have

understood the contents thereof,

2¢ - That save and except the etatements which are
speeifienlly adnitted herc-in-below, other statements made
in the appliention are entegorically denicd. Further, the
statenents which are not bornc on records nre also denied
and the appliecant is'put to the strictest proof thercof.
r

Contdeees 2 7
./”—\
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3 That with regard to the statements made in e

Oy (Eicf

vpnragraphs 4e1 t0 4.5 of the application, the answering
respondents do not admit anything contrary to relevant

records of the casc.

4, That the statements made in paragraph 4.6 of
the application are nothing but fignent of the applicant's
inagination. Officially, there is no distinction nmade

between the 0fficers with Emergency Peon ox those without.

5e That with regnrd to the statcmchts nade in parn=-
graph 4.7 of the appliention, it is statcd that the adminis-
tration has nover suggested that the work being performed
by the applicant is less important than the work being

performed by the other two 0fficers, posted in the Yew

Bongaignon Workshop.

6o That with regard to the statements made in parn-
graph 4.8 of the application, the answering respondents state

that the applicant and the Deputy Chief ifechanienl Engineer

~in the New Bongalgaon Workshop arc on the sane footing

as they both occupy Jr. Administrative Grade posts. The
applicant is in non-functional selection grade of Bse4500-
5700/-+ This non-funetional selection grade is granted to
Rnilway Officer during the 14th year of their service as
coﬁntcd from the year of examination. This grade is granted

to the incumbent and on getting this scale he does not

2
~7s

3\@

I I

beeone higher in rank than o Jr. Administrative Grade Officer.

Contdo ece 03
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There are no scparate set of powers for the seleetion gradéi
officer. They are vested with the same powers as those of <
Jr. Administrative Grade Officer. The Divisional Elcetric
Bngincer in scale fs. 3000-4500/- is, hwwever, in a lower
scale than the abpliéant. It is reiterated that the
seniority of the officexs is not the criteria for providing
then Bnergency Pecons. The crucial point in deternining
whether a particular officer would get scrﬁiccs of an
Bncrgency Peon or not is whether a particular post has

been provided with a post of Emergency Peon or not.

Te | -That with regard to the statements made in
pamgraph 4.9 of the applicantion, it is stated that the
posts of Dy. Chief Mechanicnl Engincer and Divisional
Elcctric Engincer in the New Bongaignon Workshop are
regular posts and they have the sanction of Emergency Feons
with them. The post of Dy. Controller of Stores (which the
applicant is holding) is work=-charged post and does not

have a sanction of Emergency Peon along with it.

Be That with regard to the statemcnts made in
paragraph 4,10 of the application, it is stated that the
provision of the post of Emergency Peon is not laid down
in any sexvice condition. No officer can c¢laim that he
should have the scavices of Emergency Peon as a matter of
vighte. The post of Dy. Controller of Stores is tempornry
work-charged post as mentioncd above wheoreas the post of
Dy« Chief Mechanical Enginecer and Divisional Electiic
Enginecr arc regular cadre post of permanent nature, There-

fore, the latter have been provided with regular post of

Contdoo. -o4‘

g-
No f Al L.blxnuﬁn .-

e



Y-

-4 -

(.
Energency Pcons. It is, however, clarified that all postsx

of permancnt nature do not have the sanction of Emergency
Peon with thea. On the N.F; Railway, out of 644 Officers
only about 100 posts of Emergency Peons are sanctioned.

It is clarificd that the staturce of the imcumbent officer
is not ¢ eriteria to claim the services of Energency Peon,

They oll depends on whether the sanction of Emcrgeney Peon

is cxist with a particular post of Officer or notbe

9e

That with regard to the statements made in para-
graph 4,11 of the application, the answering respondents

statce that the petitioner has alrcady been replied suitably
vide No. E/205/D/RP-Encrgency Peon dtd 19.6.1995 that his

request for cngagement of Emergency Peon made vide his note
No. E/Misce/3 dtd 1.5.95 and letter of the some ¥number

dtd 3.6.96,hnd alrendy been examined and since there wns

no sanctioncd post of Emorgency Peon attached to Dy. Controller

of Stores, his request for engngement of Substitute Encrgency
Peon could not be acceded to.

A copy of the reply dtd 19.6.95 is anncxed

herewith and marked as ANNEXURE ‘'A'.
10.

That with regard to the statements made in para-
graph 4.12 of the application, it is stated that since

his request could not be acceded to as mentionecd above, there

was no need to give further ;eply to his lctters as
nentioned in pawxn 4.12,
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T1e Thot with regard to the statenott s made in pgﬁér
graph 4.13 of the application, it is stnted that Anncxure *'V*
has not bcen cnclosed as will be scen from the contents
furnished by the applicant in his petition. &s already

stated, he has been replicd to already.

12. That with regard to the statements made in
paragraph 4.14 of the application, the answoring respondents
stato;tha% the allcgation mnde agninst regpondemt No. 3 has
no justifiention or grounds whatsocver, He has not been
able to produce any documents to indicate that the
respondent no. 3 had been deliberate delaying the provision
of Subs. Emergency Pcon to the applicant. As a mattor of
fact, respondent no. 3 is only looking after the processing
of the cascs for engagemont of incumbent as Subs. Emergency
Peons agninst sanctioned post. He is not in any way
responsible for getting the post created. It has also been
explained above that the applicamt has already been replicd
on 19.6.95, that his request could not be ancceded to beceause
of the rensons mentioned, The allecgntion nmade in Paragraph
414 arc sweceping and bascless and should be corplctely
ignored. The applicant has no right to comment about the
over-all performance of a senior officer of the N;F. Railway,
who has been classified as Outstanding, in all his report

s0 fax ana has enjoyed a very sound reputation all over

the NoF. Kailway., Hokwkmgxfuxiherxis It is prayed that the
applicant should be suitably cautioned and restrainced fron

bringing bascless allegation ngninst respondent noe. 3. y

Contde...6



K
13 That with regord to the statements made in para-

graph 4,15 of the application, it is stated that no

specific comments ean be given against this pame. It is
cxplained earlier that provision of Subs. Emcrgency Peon
eannof be claimed as a matter of right and for non-provision
of onc, if it cnuses inconvenicncece to Officer, he cannot

scek legal help on the sane.

14, " That with regard to the statements made in para-
graph 4416 of the application, the answering respondents
do not adnit anything contrary to melevant recorxds of the
casc and rciferate and renffirm the statcmonts made herc-

in-above.

15 That the answering respondents submit that

the applicant, at present, is holding the post of Deputy
Controller of Stores in the New Bongaigaon Workshop, which
is itsclf a work-charged post. Currency of the post was
last extended vide GM(P)/Maligaon's memorandun No. E/41/
232/2(0) dtd 8.1.96 (Copy anacxed ns ANNEXURE 'B'). The

posts of Emergency Peons (referred to by the applieant

ns Bungalow Pcon) arc not provided as n matter of course
with every Jr. Administrative Grade Bost crcated ngninst
estinates (work-charged post). The seniority of the officer
holding a parbicular post is not the eritexrin nor does it
vest fhe holdexr of such post with any right to be entitled

to an Emcrgency Peon automatically. Lhe main eriteria is

Contde ee 7
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whether a particular post has been provided with the sanctdidned

post of Emergency Peon or note Entitlement to the post of
Encrgency Peon is not laid down in nny service condition or
tems and condition of appointment of Gr. *A* Officcrs on the
Indian Rnilwayse No officer can claim the services of the
Energency Peon as a matter of right. Therefore, non-provision

of an Emergency Peon is not violative of any service condition,

16, That in view of the facts and circumstances
statcd above, the instant application is hot maintainable

and linble to be dismissed,

VERIPFPICATION.

1, AT Komae Goimo ooy DT

years, by occupation Railway Sciviee, working as Deputy

Chicf Personnel Officer of the NLF, Railway administration,
do hereby solemnly affirm and stated that the statements
nade in paragraph 1 and 2 are truc to nmy knowledge, those
made in paragraphs 3 to 15 are truc to ny information being
natters of records of the ease, which I belicve to be truc

and the rests are my hunble submission before this Hon'ble

o\

DEPUTY CHIEF PERSONNEI OFFICER
ROLRTHEAST FRONTIER RAIIMAY
MALIGAON s GUWAHATI
POl & ON BEHALF OF_. _—
UNIONqOFaINDTA,: % ¢ (1

v Chief Prironrni wa"ir (

' qe @ WA, Wi
N. F. Railway, haligao®

Iribunals
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-8 = ANINEXURE *'A*

Office of the
General Mannger (Personnel)
NF Rly. Maligaon.

No. E/205/0 /RP=Encrgency Peon, Junc 19, 1995,

To

ohri KK Mitial,
Dy.COS/NF Railway,
New Bongaignon.

Sub: &ppointment of Shri Sashi Bhwusan Mchia
as Emergency Peon under Dy.COS/NBQ.

Youwr Notc No. E/Mise/3 dt 1.5.95.

Eef: 1. '
2. Your letter Ho, E/Misc./3 dt 3.6.95.

Your request for ongagement of Emcxgency Peon,

- made vide your letiers quoted above, has becn examined,
1t is Informed that as therc is no sanctioned post of
Emergency Pcon attached to the post of Dy.COS/NBQ, your
request for cngnganent of Substitute Emergency Peon cannot
be acceded to.

Sa/-
for General Monager(?)
NF Railway, Malignon.
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-9 - . ANNEXURE *3B'
W. ¥, RAILWAY,

MEMORANDUM HNO. 2/96.

Post facto s anction is nccoxrded by the AGM with the concurrence of FA&CAO(F&B)/MBllgqon for oxtension
of currcncy of the workchargcd posts of Stores Deptt, for a period as indicnted ﬁgﬂlﬂot cqch poot
against the provision available in the s anctioned estinntes in the Memornndun, -

SN, ¥ Designation of posts & E@ot oncrqted _® Provision avoilablc in the ! Homarks,
: _ ' From : To b oanctloncd estinates. - -
AW m ae e e C—— — 4 » il i TNy Sr————— i, M St bt Ru Y., ’ —
Te Dy .C0S/S&D 14495 3046.96 = 1/CE of 95-96 15 months,
2e Dy. COS/NBQ 1e¢11.95 3046496 6/CE of 95-96

8 nonths,.

for GENERAL MANAGER(P)/MIG.

No. &/41/232/2(0) Maligaon, dated 8.1.1996.

Copy for warded for information and necessary action o 3-

1. PA%CAO(F&B)/Maligaon in reof 2. FA%CAO/EGA/MLG . COS/Malig:
tg hio U/0 lo. ¥E/1/5/Ft.L ab > AMalignon.
2495
e DRLL(P)/APDJ. 5. DAO/APDJ 6. CE/Mali
. . . §n0N.
T. Dy.CHUE/NBQ. Be Principal Director of Audit/Mali
9. 0S/EQ Bill -~ *P* Branch. /Malignon.

10. B0 Cadre, 'P*' Brapch.

, Sd/-
for GENERAL MANAGER(P)/MIG.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 2"

BENCH AT GAUHATI. .

ORIGINAL APPLICATION NO, 50 OF 1996
L) ’

AJENDRA KUMAR MITTAL .eeesseecsescssocsssss PETITIONER,

| VERSUS
RESPONDANTS .

u :
!. A - P
SUPPLIMENTARY AFFIDAVIT.

The petitioner most respectively submits
before the honourable tribunal, en oath, as under:

~

That, the petitioner had requested the respondants
for appointment of .Sri Sashi Bhusan Mehta, hereafter called
as Mr, Mehta for the post of petitioner‘'s bungalow peon/
emergency peon, vide letter no.E/Misc/3dt. 1,5.95. This
letter also contained application from Mr, Mehta addressed
to the respondants, seeking his appointment, A copy of the
abovesaid letter is enclosed herewith as Annexure - S.8.-1,

ADDITIONAL FACTS:

That, as per norms of appointment Mr, Mehta has been
a person of the petitioner's choice, and otherwise also
eligible for the said appointment, on the basis of his qua-
lification and age etc, “

That, the respondants have never intimated the
petitioner disqualifying Mr., Mehta from the appointment on
the basis of his merit/qualification,

That, Mr. Mehta's application is still pending with
the respondants and he has not so far been given appointment.

- That, Mr, Mehta has never been so far in any appoint-
ment under Government,

GROUNDS FOR RELIEF.WITH LEGAL PROVISIONS:

(et

&PL‘)M‘@ Kw\«w\, M\M)

Cond..?2
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2,3

3.0

3.1

4.0
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P

e

Because, Mr, Mehta applied fqr appointment on _
1,5.95 and since then he has been fully eligible and competenk
to get the job of the post of bungalow peon/emergency peon.,

Because, Mr, Mehta's candidature has never been

disputedonAmerit by the respondants, therefore Mr, Mehta's

appointment from the date of his apvnlication i.e, 1,5,95 is
otherwise justified and legally O.K.

Because, Mr, Mehta has never got any Govt, /Seﬁi"ovt.
job, therefore his employment w,e,f, 1,5, 95 for the abovesaid
post is legally 0.K.

PRAYER.

‘The honourable tribunal may kindly be pleased to
‘direct the respondants to appoint Mr, Mehta as bungalow peon/
emergency peon attached to the petitioner gziving Mr, Mehta
the benefit of arrears of pay of his salary w.e,f, 1,5,95,

VERIFICATION,

I, Ajendra Kumar Mittal, S/0 Late Narain Das, Dy. Con=

‘troller of stores do hereby solemnly affirm on oath, as under.

v That the contents of paras 1,1, 1,3 and 1,4 are
based on perusal of records, those of paras 1.2 and 1.5 are
based on my knowledge and belief and those of paras - nil
are based on legal advice which all I believe to be true, No
material fact/ truth has been concealed or suppressed by me.

~ \7.4.9
Place :- Gauhati, ( AJENDRA KUMAR MITTAL )
Date :- 17.4,97. ' " PETITIONER - IN - DERSON

L2 3K Y )
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NORTHEAST FRONTIER RAILWAY

O0ffice of the '
Dy.Contreller of Stores,
N.F.Rly,New Bongaigaon,

4

NOTE, |
£ )pnde /3 Dtd, 1/5/95.

Subs Appointment of Sri Sashi Bhushan.
Mehta as Bungalow Peon under
Dy,COS/N,.F,Rly/New Bongaigaen,

(AKX XX RN ] . ’ .
An apnlication in original alongwith School i’
Certificate showing date of birth and educational ‘
| qualification of the applicant is recemmended tor

. appointment as Bungalow Peon under me, -

i : Please arrange to issue appointment letter,

Gﬁ%{ﬁr fTﬂLL”}V ’ulﬁﬂaﬁdﬂvj7 adtia, ¢n$'c7ova’€&»\i K;%P

( A, K, Mgttal )
Dy.COS/N.F Rly/NBQ,

v, ), e fo

-



Ne S84 /1 Dole © 27.4.9%

Te

The Sy,Zontecller cf Scores,
e ..au.,l".'ay New Joncalaaun,

sub i Appoint=ant as Bungalow Peon,

1'," ' .‘f‘v?

%y ith due xespect and huble sohrission I obeq Lo
Sta*u that 4¢ L5 leurne Lhrourr rcone relicblie scurce

" thet post of one bungalew. Paon is lyiny vecant anion
your c¢ontrol, I aang te gifexr niyself for the above post.

Ay ‘:)Jc.,-j‘.cﬂ ia cz"v"n balow Ly

. “1
J-ﬁ. N&me ;}"’ Shadhi ﬂ?&‘.&&h&n TR QLL

. ' K . ;.‘4 . .
e Uathuris Name:q£5hreq S sl Mehta

3, veg 25 airth e 20060619764 »
v. {) Y K ‘w .
4e . Educationsl paliliQﬁtiunt- Pagsed CLass=1n { I rtivacate
, % [N attachoad),
%3 . &*‘“ : * " '
.5, Othor expericnde = 1 have )nr”'odﬁe Of Hindi, tnglish
' . ‘ T vand Assamese, i copeds donesuice
! - eleetric appliancas, '.V. electrac
o weldexs '
6, ]ﬁhy cthﬂr remarks- I ana yeuag 4ar having scund physique,

i woxk hu_x.'d 23th e-ffi'cimcy.

. Tt 15 toped that 1 %hﬂ]‘ e [4van & 6. aen e sarve
You, 2 477 o0 S i h 11 dismenuarge Wiy LS tnrough devotion,
sincergty ani ho AV ,

Trari ing you,

Jouns fadthrully,
< R
s . ) )L’C’«) "}){/vk\ %\Qr’)m‘fﬂ;’ﬁ
The a%ﬁé\ caml 13 v com resmels o
( Zéshi hushan vehta )

O&‘{ ’V%O’M”“WM( 4 gwfﬂfdw OGP oNO (483

Newi sawdeseri Rollway Colony
feon' undirn me Jondu,Gavhatiel2,

3o 4 .
( Aksm (T 2 95/’

\D},(_.U‘S, //\/[_;’Q p/{(}"u/"] Aftﬂ/(‘j—/
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“ﬁé u !
“‘ :\.". . . (Y-: .
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Y,
o BENCH AT GAUHATI.
@:’ S | IN _THE MATTER OF 5 :
AP | o.ar0. 50 OF 1996
" “,  AJENDRA KUMAR MITTAL
'?”»ﬁ%w@&mﬁmm"ﬁmmmg ' b
}E '5"-?;:?&{&"%%—(&% ao.aoo'ooc0--000..000000000'.00 PETITIONER.
P 647+ o -
g 13?%?3997 " VERSUS
3 :..S'P,?&‘gwj EER@h WION OF II\YDIA & OmER )
gﬁ.m 4 .oooconccooocooooo.ooooooooot. R:Spol\:TDEI\TTS

IN THE MATTER OF:

= . REJOINDER AFFIDAVIT,

The abevesaid petltloner most respectfully

submlts on oath as unders.

That, parawise rémérks against the written

statement are given below:

"~ 1. - Thét; in reférence to parg 1 of the W.S. ne

remark is necessary frem the petitioner.

V.

2. . In referénce to para.2 of the W.S. it is submi-

tted~tﬁat Egntents of W.S. are general and needs no specific

E?/A. - remark,

v ﬁff§d 3. | o That, the respondents have neither admitted ner
W& ¢ denied the contents of these five paragraphs ,individually.
: \\19 o o~ ‘ b . ) | Y
\{ %;U' © > . This is not as per procedure of the law.. Therefore all the -
‘v o

v, 2 facts submitted by the petitioner are assumed to be admitted

by the respondents,

4. That, the contents of para are denied and that

. of the petition are reiterated.

. 27? .4"7/

Conde= 2




5.

7.

8.

P a S
-w 2= K

WV

That, the respondents have admitted the contents

of the application, hence no comment.

That, the content of the application are reiterated
and that of W.S. are denied. It is also submitted that
relative importance of these posts can be judged by the

criteria that

J.A. Grade officer drawing basic pay less than
Rs. 4500/- p.m. is entitled neither to an A.C. office
room nor to travel on duty by A.C. First class. Whereas,
the petitioner, a selection Grade officer is entitled te

both these facilities/working conditions. It is ridiculus

to provide junior post carrying less responsibilities with
emergency peon, whereas a senior officer occupying higher
post having more responsibilities and more need for the

emergency peon is not se provided.

That, the contents of the application are not dispu=
ted by the respondents. It is further submitted that work

charged posts are created against a specific work of

temporary nature and spaning for a short duration. The
respondents are fully responsible for not sanctioning the
post of emergency peon alongwith the post being occupied

by the petitioner. It is similar to a case of soldier with-

out rifle/weapon. The Railway workshop at New Bongaigaon
is functioning:fer the past three decades. It is surprisir:

that it's Mechanical and Electrical officers are on regu=

lar post, whereas the Store officer(the petitioner ) is

still en work-charged post.

That, the respondents have not disputed the contentsa

Cond- 3 22 497
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12.
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of the application. Tt is further submitted that the

respondents have mentioned that provision of the pest of
emergency peon is not laid down in any service condition.
No criteria has been given by the respondents for sanction

of emergency peon, It therefore,clearly indicates that the

respondents provide emergency peon te officer purely at
their choice, sweet will and whim, never on the basis of

merit of the pest.

That, non-provision of the r emergency

peon to the petitioner is unjustified, illegal andvfull
of discrimination,and that is why thé.petitioner approa=
ched this hon'ble tribunal for redressal of his grievan-
ces.,

That, no éomments are offered,

That, the annexure referred to above is A-4
(not A=5, which is due teo fyping error). No further

comments are necessary nNow.

That ewer since the petitioner joined on the

present post, he has been persuing with the respondents

for provision of emergency peon. The petitioner has met

repeatedly Mr.S.Paul, Contreller of Store who had been

telling that Mr.Paul had been persuing the matter with
respondent no.3 and fruitful result would come soon,but

of no avail. The petitioner also wrote a d.e. letter to

‘the respondents noe. 2 vide no.AKM/Dy.COS/Misc/12 dated

_6.9;95(Copy enclosed as annexure R.A.I.).

M
22 497

Condf 4
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14.

15.
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It is 1earn£ that the respondent no.2 agreed

~ with the view-point of the petitioner and ordered for

prev151on of emergency peon but respondent no. 3 being the
concerned officer did not carry out orders. Also there.uwes
was a proposal for proVisien of emergency peon for the
petitioner*'s poet ahd it is learnt that twelﬁas been objec-
ted to and shelved b§ the respondent no. 3. The so called
eutsranding officer of the Railway (respendent no.3) is

discriminating the_petitioner-againét the Art. 14 of the

- constitution.

That the contents of W3 are denied and that of the-

petition are reiterated.

That the”contents of the petition are reiterated.
i) That the Railway werkshop at New Bongaigaon has’

like Mechanlcal department also Store department as it's

integral part. The workshoep 1s regularly functioning for th

past more than three decades. It is surprising that Mecha-

nical and Electr;cal officers are on regular pest but Store
officer(Petitioner) is still on work-charged post. The
estimate probably covers 6-8 five year plans and it is sti.

for some temporary work.

$3) . Estimate includes post of J.A. Grade officer but
_post of emergenCy peon has been delilerately 1eft over

purely as malice against the petitioner. Had the respon=

- dents’ been concerned the post of emergency peon could

ol

CondeS
29, 497
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have been created/sanctioned by the local authorities in

time. Almost all the work charged posts of J.A.Grade and

even lower i.e. senior scale on Railways are provided with

. emergencCy peons. Some examples are DY.C.0.S./Construction/

' Maligaon and S”.S.O. Allahabad.- CoRE . @

iii) The responQibility and the importance of a post
is judged bsx itts scale of pay. The respondents can not
ignore the provisién of emergency peon to the petitioner as
because the requirement of emergency peon with the post is

to be examined. It is immaterial whether the post is regular

(Revenue expenditure) or work-charged(estimate against a

specific work/project).

iv) -~ When there is necessity of provision of emergency

peon'te the junior officers in the workshop it is surprising

that.in the same workshep a senior officer having more res-
ponsibilities is not so provided with., The respondents may
designate any post as work-charged as per their choice and
thus they have refused the emergency peon without any justi-

fication.

v) No criteria for provision of emergency peon has .
been laid down by the respondents, in service condition, it
means that provision to one officer and non-provision te

other is purely arbitrary in the hands of the respondents,

) LIST OF ANNEXURE -

D.O.Letter no.AKM/Dy.COS
MISC/.].2 dated 609.95 esscesssoseervctosts e R.A:I-.

Cond- 6 | Q:>\AV:2)
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I, Ajemdra Kumar Mittal, son of late Narain Das,
aged'53 years, R;O.R-34, Officers' colony, N.F.Railway,

New Bongaigaon do hereby solemnly affirm on oath and verify

that contents of para 3,7,9,10,11, 12,14 and 15 are based

on perusal of records, these of paras 1,2,4,5,6,8,12 and

13 are based on my personal knowledge and belief and those
of paras 3,6,8,9 and 15 are based on legal advice which all
I beléive to be true. No material fact has been suppressed

oT concealed,

So help me God.

Place:- New Bongaigaon., ( AJEMDRA KUMAR MITTAL )

1

Petitioner.

Date:~ 27.4.1098. : N
| N P ERSON

'TEXXKERXNE/
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Emergoncy Poon may please be sanctionad. Thz s dopot has ;
|€%ufffcieﬁt‘7533ﬁcv of class IV staff and 2 (Tizo) post of =
o

7) ~ ¢ I have boon facing for the past oni’ yoar great |
' difficultz discrimination. ﬁna‘Ioss of prostga ¥ﬁ‘fﬁ

| ANNEAURE. R.A I_j 0o

N, F. RATLWAY:
’ Offica of the

Dy.Controllqr of Stores,
Now Bohgalgaon.

Datod_ 6 /9/95.

No, AKM/Dy COS/Misc/12

" Dear Sri &m«/ﬁc{, ‘ N ' -
Subste Appointmont of Emogggncy Poon

’vo Y

£
: With duc rogard I want to bling[youx kind
notice the following points for judicious and favorablo
considoration. )

~ I

© 1) ‘T am a scloctian rade officor a\d for the last
one year I am posfba as DY. C%SVNBQ. —

‘2) ' Tho post of Dy.CDS/“BQ is a work ceargod post - !
which was boin oparated at HQ and 1t was rostorad back to -
NBQ against whzch I joined vide Office Order bo.130/94/8toro. |

{

3) - ' No bunglow peon was aver attatched;to thig post
also in tho past, oven i ) posffWas aancfiénod in the
estimate. ! | % :

oo 1
4). In NBQ Workshop Dy,CME and also DEh‘aro having '

bugg alow Peon attachod to them,

5) Both thosd officers are junior to vn in grado.

Algo on the basis of duty if Dy,CME and ave-bungalow

Poons attached to them then tho.post of Dy,COL also. deser-
—ves attagchment of Bungalow Poon, ¥ L

6) Noneavailability of bungalow Poon 10 Dg.COS
sooms to bo quita 1llegical harassing, damoraiising and

dofamatory.

1 \

I

3

acl oground of abovo +factse

i
]
T
]

: i' ‘ ¥With bpst ragards,

|

8) The above subject had been brought. to tho notice
of all concoerned officors but no fruitful resuit has como .

out. — , “” M c ‘1,
o) apeML. Sy
It &s, thoroforo. roquostad that a’ post of '

Khalasi can bo immediately surrendered -so thaﬁ cconomy of :a
the Railway is not offoctcd. , I

— A A ———

A. K. Mu,tal §59y

A -MSnha @ v C’M/)PBQ

GWNC .Bail.way/m.G

3 A
M e [
Lo .

-~

\”

o

¢ M. =,

Amsistant Comsrolin  of Higrss

9. P Railway,

Naw Bengaiazam



